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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
AT NEW DELHI

ORIGINAL APPLICATION NO. 402 of 2019

IN THE MATTER OF:

Residents of Premnagar, Ghaziabad ... Applicant
-VERSUS-

State of Uttar Pradesh & Ors. ...Respondents

COMPLIANCE REPORT ON BEHALF OF THE
MUNICIPAL CORPORATION, GHAZIABAD

This  report 1s being filed by the wundersigned Posted as
Municipal ~ Corporation,  Ghaziabad,
Uttar Pradesh in complhance of the order dated 04.11.2019 passed by this
Hon’ble Tribunal.

That in pursuant of the order dated 04.11.2019 passed by this Hon’ble
Tribunal:
“In view of the above, remedial action against acknowledged
Hlegalities may be taken by the Municipal Corporation, Ghaziabad
mn coordination with the jurisdictional SDM and the State PCB and
Compliance Report be filed before this Tribunal within one month

by email.” (Annexure 1)



That 1t 1s most respectfully submitted that the offenders involved n
causing pollutton by burning polythene, x-ray films and other toxic
material, have been fined.

That the details of the same are submitted as follows: (Annexure R2)

(1) Irfan S/o Allahmehr - Rs. 10,000

(1) Babu Khan S/o Bhullar - Rs. 5,000

()  Bhola- Rs. 10,000

(iv) Mukhtar/ Sadiq - Rs. 5,000

(v) Akram S/o Haji Mehmood Hasan - Rs. 5,000

That 1t 1s submutted that all the toxic materials mncluding plastic bottles,
polythene etc found 1n the possession of the offenders, have been
seized. Further, strict warning has been 1ssued to the abovementioned
offenders agamnst any future activity causing harm to the environment
and threat to public health.

That it 1s respectfully submitted that environment and public health are of
the prime concerns to the Corporation and it 1s working with utmost
sincerity towards providing healthy environment to citizens in pursuance
to the night to life as enshrined in Article 21 of the Constitution of India.
That 1t 1s submitted that the Corporation is fully aware of its social
responsibility and committed to the cause of preservation of environment
and shall take all necessary measures for the implementation of any order

that may be passed by this Hon’ble Tribunal in letter and spirit.



7.

That 1t 1s humbly prayed that this Compliance Report may kindly be

taken on record.

Through

e

Yagyawalkya Singh

Advocate



Item No. 04 | Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 402 /2019

(With report dated 13.09.2019)
Residents of Prem Nagar, Ghaziabad Applicant(s)
Versus

State of Uttar Pradesh Respondent(s)

Date of hearing: 04.11.2019
coRA;vx_: ' HONBLE MR. JUSTICE ADARSH KUMAR GOEL CHAIRPERSON

HON'BLE MR. JUSTICE S.P WANGDI, JUDICIAL MEMBER

HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

HON’BLE MR. SAIBAL DASGUPTA, EXPERT MEMBER

ORDER
<A factual and action taken report was sought from the UP. State
PCB with refercnoe to the allegation that illegal activities of
:'.,.processing of old. plasticf bottles and polyther;ebﬁvore being
oamed out near Bhalrav Mandir, Tut1 Lme Prem Nagar,

Ghazxabad Uttar Pradesh by Raeesh Mahk Mushtakeem
Bhura Shah1d and others

In the process ac1d and chemicals

‘were bemg used and toxic materlal was causmg air pollution in

the area. X-ray films were also burnt to extract silver which

was hazardous for the environment and the public health.

Accordingly, report dated 13.09.2019 has been filed stating as

foliows:-

“The area in question is Ward Number 74 under
the jurisdiction of Municipal Corporation,
Ghaziabad which is primarily a residential
area. During inspection it was observed that
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few activities which includes segregation_of
plastic bottles, glass bottles, polythene is being
carried out in godowns. Prima facie the
activities being carried out are illegal. Although
no burning activity was observed in the areq,
on inquiring with the locals, it was inform_ed
that activity of extraction of silver from burning
of X-ray is also being carried out in house of
Shri Shahid situated in the area. The said
house of Shri Shahid was also visited however,
no one came out of the house to open the door
even after half an hour.

Observations:

1.The area in question Bhairav Mandir, Tuti
Line, Prem Nagar, Ghaziabad falls under
Jurisdiction of Municipal Corporation at Ward
no 74.

2. Nlegal activities including collection and
segregation of plastic and glass bottles/
polythene in residential area is being carried
out.

3. Although no burning activity was observed
during inspection, however on inquiring with
locals of the area it has been informed that
silver extraction from burning of X-Ray films is
being carried out by Mr. Shahid residing in
the area in question.

Recommendations :-

As the area Bhairav Mandir, Tuti Line, Prem
Nagar, Ghaziabad falls under jurisdiction of
Municipal Corporation, Ghaziabad, hence
necessary direction needs to be issued to the
department for taking action against the
illegal actwvities being carried out in the
residential area as per law.”

In view of the above, remedial action against acknowledged
illegalities: may be taken by the Municipal Corporation
Ghaziabad in coordination with the jurisdictional SDM and the

State PCB and compliance report be filed before this Tribunal

within one month by e-mail at judicial-ngt@gov.in,

A copy of this order be sent to Municipal Corporation
Ghaziabad, the jurisdictional SDM and State PCB for

compliance by e-mail.
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List for further consideration on 07.02.2020.

Adarsh Kumar Goel, CP

S.P Wangdi, JM

K. Ramakrishnan, JM
Dr. Nagin Nanda, EM

) .Sajfoai Dasgupta, EM

November 04, 2019

: " Original Application No. 402/2019
i

Scanned by CamScanner



Y gorowmoaRRY st/ e e s et

GO0 WRIE A A N pegeier Mikiuc 9 7E Roel $ FGE Sfl0g0 10
'402/2019mmﬁwmaﬂm€oqomﬁmww
frm AT e AN AR @) e e oEmre H O e e,
TP, W, AT T o g oy ARIRERT que wiRed @ diad Td
TRl B e (CroRie FeRad) omf & WK e S 0 S HgE
T T b B SR WY W S qateRer ud sr-wared @ for
GRATh W I FETRRN @7 S—Yarey @7 Wax S 81 IR Iad T HI0

R IRaReT @ wwer e et | o dowiodio B RAIE @ SR TR
q0 TR gRT i 04 FqwR 2019 v Sy FRfd 5y & T [BATHSD

3rer e & — N
In view of the above, remedial action against acknowledged illegalities may be

taken by the Municipal Corporation Ghaziabad in co-ordination with the juri_dic_;tional
SDM and the State PCB and compliance report be filed before the Tribunal within one

month by e-mail at judicial.ngt@gov.in.
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